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REFERENCE TO NOTICH OF
MOTION FOR PAPERS

Sarr BHUPESH GUPTA (West
Bengal): Sir, what has happened (o
the Motion for Papers, notice of which
1 gave?

Mr. CHAIRMAN: You will know it
in due course, - T’

S#ri BHUPESH GUPTA: But the
session 1s coming to an end.

Mr, CHAIRMAN: This 1s not the
time to give you the information. It
will come to you from the office,

Sart A, M, TARIQ (Jammu and
Kashmir); Sir, I would like to draw
your attention to the réport
from the Lok Sabha that yesterday
they reprimanded three hon. Members
of a political party who had shown
some sort of bad behaviour towards
our President, and one Member of
that party is in this House also.

Mr, CHAIRMAN: Mr. Tariq, if you
wanf to raise any pownt, I suggest, you
discuss the matter with me before-
hand in my Chamber.

Ssart A, M. TARIQ: I only want to
know whether you are taking the....

Mr. CHAIRMAN: How do I know
what point you will raise? If you
make 3 speech, it will be {00 late
when I come to know it. I don’t know
what point you want to raise and if
you make a speech I will not be able
to stop you. I cannot stop you till
you finish and then the thing is use-
loss. Therefore, you can see me in
my Chamber, o

-

—
<

THE AGRICULTURAL REFINANCE
CORPORATION BILL, 1963
continued T

Mr. CHAIRMAN: We shall now
proceed with the further consideratiov
of the Agricultural Refinance Corpo-
ration Bill, 1963. Shri Abdul Ghan?
was speaking and he may continue hi#
speech now.

|

[ 18 MARCH 1088 ]
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Surr S. CHANNA REDDY (Andhra
Pradesh): Madam Deputy Chairman,
I rise to support this Bill whole-
heartedly; not only 1 but the entire
agricultural community of this land

will welcome this measure. In my
opinion, Madam, this is a belated
step. Such facilities, through a cor-

poration, have alreads been provided
in the industrial sector and provision
of long-term loans through such a
corperation is a long-fell desire and
need of the agriculturists also. After
so0 many years, Government have
taken this welcome step and I cong-
ratulate them on this point. Madam,
as everybody admits, agriculture is
the basic industry of our country.

[ RAJYA SABHA ]
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Unfortunately in the Second Five
Year Plan, the emphasis was shifted
from agriculture to industry but soon
it was realised that unless a strong
agricultural potential was created in
the country, industrial development
would not very much be possible. In
the Third Plan, Madam, enough
importance has been given to agri-
culture and all means and ways are
being explored to step up produc-
tion. In spite of strenuous efforts
on behalf of the Government and
others, we are unable to achieve the
desired results in agricultural pro-
duction, At the end of the Second
Five Year Plan, we were nearer to
the target but in the first two years
of the Third Plan, development and
production in the agricultural fleld
are far from being satisfactory. Why
is this so? In spite of the fact that
quality seeds are being provided to
the cultivators and year by year the
supply of fertilisers is being increas-
ed, we are unable to achieve the
desired results in stepping up produc-

tion, This is mainly because our
agriculturists are very poor and
poverty always comes in the way.

We always say and inculcate that
modern methods of farming must be
adopted by the agriculturists but
this cannot be done with the scanty
finances which they have got at their
disposal, This may be possible only
when they are equipped adequately
with  long-term, short-term and
medium-term loans. As it is, the
agriculturists are not getting ade-
quate finances from all the available
resources, The co-operative banks
are able only to meet at the most
ten vrer cent. of the demand. 'The
Rural Credit Survey Committee which
went into this question in 1954 esti-
mated that the need of agriculturists,
so far as credit was concerned, was
of the order of a thousand to eleven
hundred crores of rupees. At that
time only three per cent. of the
demand was met by the different co-
operative societies. After submission
of the Report of this Committee, due
importance was given to providing

credit facilities to the agriculturisty
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and now, throughout the length and
breadth of the country, nearly two
lakhs of rural credit societies have
been organised and are functioning,
though they are not functioning as
one would like them to. In addition
to these rural credit societies, there
are the apex banks, the co-operative
banks and so on which are providing
short and medium term credit to the
agriculturists. But to develop land
so as to increase the production
potential of it and to utilise the avail-
able irrigational facilities which have
been created during the First and
Second Plans, the agriculturists need
long-term loans. At present such
loans are provided only by the Cen-
tral and Primary Land Mortgage
Banks but here too they are only able
toc meet a meagre portion of the
demand. Therefore, Madam, at this
juncture when the stepping up of
agricultural  production is  very
essential, it is very good that Gov-
ernment have taken this welcome
step and have come forward to bring
into  existence this independent
statutory corporation to provide long-
term credit facilities to the agricul-
turists. o

+ Madam, it will be interesting if I
mention the views of an expert who
went into the causes of the failure
of agricultural production in Coim-
batore District, As early as 1887 Sir
Frederick Nicholson observed, “Empty
purses led to rude cultivation and a
full purse in the Coimbatore Vel-
lala’s hands could conquer season and
s0il.” This holds good even now.
Madam, agriculture in our country is

still a gembling in rain and we are
verv  much dependent on the
mercies and vagaries of nature. This

is because the agriculturist has not
got sufficient knowledge to conquer
these forces of nature. Nor has he got
sufficient finances to conquer, a$ has
been observed by Sir Frederick
Nicholson, the season and soil. There-
fore, as I have said earlier, this is a
very laudable step which intends to
provide long-term loans to agricul-
turists. Though meagre, it is a step
in the right direction.
{

[ 13 MARCH 1963 ]
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Madam, I would now like to deal
with the question of credit-worthi-
ness of individual farmers. As things
stand today, the creditworthiness is
assessed on the basis of the land
value but the land value or the price
of the land is not determined on the
basis of the market rate which pre-
vails but it is determined on the
basis of land revenue. Under this
state of affairs small cultivators are
unable to avail themselves of the
opportunities provided for giving
them credit because a landowner
possessing land of five to ten acres
will be able to get only Rs. 50 or
Rs. 100, not more than that and it is
so meagre an amount that it cannot
help him in any way to improve the
existing agricultura} conditions. What
I desire is that there must be a radi-
cal change in the method of fixing
land prices so that the small culti-
vators can be benefitted. I will be
clear if I illustrate by an example. I
am speaking from my own experience
of my parts of the country, If a
small cultivator possessing land of,
say, five acres applies for a loan,
to dig a well, he will not be granted
say. five acres applies for a loan,
his land is dry and at the most the
cost of that land in my part of the
country will not be more than Rs.
1000. He will get 50 per cent. of
that which means he will get only
Rs 500 and with Rs. 500 no well can
be dug.

aiffs

Sart N. M. LINGAM
Rs. 500 per acre?

(Madras):

Surr S. CHANNA REDDY: No; for
all the five acres because the cost of
his land will be Rs. 1000 at the rate
of Rs. 200 per acre. Only fifty per
cent. of the total price of the land
will be advanced to him as loan and
this amount of Rs. 500 is too inade-~
qrate for digging a well. But if the
assessment is made the well is dug,
after irrigational facilities have heen
provided, then the value of these five
seres will mount up to something like
Rs, 2500, But this cspect is not taken
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[Shri S. Channa Reddy.]

into account by the officers who are
supposed to fix up the value of the
land, This 1 have mentioned only
to illustrate my point. There are so
many other factors also. So, unless
there is a radical change in the
method of determining the value of
the land—other than the present sys-
tem of basing it on the land revenue—
the small cultivators will not be
benefitted. They are not able 1o
avail of the opportunities provided
by the rural credit socities which
give short-term and medium term
loans and it will be much less with
regard to this Corporation which
intends to provide facilities for
advancing long-term loans alone, In
fact, no small cultivator would be
in a position to avail of these oppor-
tunities.

Madam, next I would like to men-~
tion a few words about the land
reforms. At the very outset I want
to make it clear that I am all for
these land reforms. My objection,
rather my concern, is that these land
reforms have not been  expedited.
Even after 15 years of our indepen-
dence, in some of the States the
optimum or the maximum holdings
have not been fixed. In some of the
States the Land Reform Bills have not
been passed yet with the result that
a sword of suspicion and apprehen-
gion is hanging over the heads of
the middle class and upper middle
class farmers, who can invest and
achieve results in stepping up food
production, But they do not ven-
ture to invest because they are very

much doubtful of the size of their
holdings in the future. Therefore it
is high time that the Government

should see that the fixation of the
maximum holding is done as early as
possible. The middle class and upper
middle class farmers must be told
clearly that this much of land is
going to remain with them and then
they should be asked to put in every

effort to increase the production.
Only in that case the middle class
farmers will come forward to take .
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advantage of these facilities becanse
it is natural that nobody would like
to invest when he is not sure of his
future, Therefore T would again
emphasise that land reforms should
be expedited as early as possible,
which have been already delayed
beyond expectations. When that is
done, 1 hope, Madam, that this insti-
tution which is heing brought inte
existence through this legislation
will play an important role in the
field of agriculture.

Suri R, S, KHANDEKAR (Madhva
Pradesh): Madam Deputy Chairman,
I rise to welcome this Bill, the Agri-
culture Refinance Corporation Bill,
1963, as passed by Lok Sabha on 28th
February, 1963. It is indeed a wel-
come measure and it has not come
too soon. There was a long-feH
necessity for a Bill of this nature
and I feel that this is one of the steps
in the right direction.

Madam, we are passing through a
crisis and our whole attention and
energies are concentrated on our

borders. We have to gird up our
loins to defend our country which
has been aggressed by China. We
have to build up our defences and

we have before us very heavy taxa-
tion proposals made by the Govern-

ment, The nation is prepared to bear
this heavy burden provided it is
well and properly utilised.

Along with defence we have ¢to

implement our Plans also., We cannot
afford to neglect our Plans which
are basic for economic development
and necessary for achieving our goal
of socialism. In order to strengthen
the defence of the country also our
Plans must be implemented in full.

In our Plans we have to lay great
emphasis on our industries. We have
to develop these and have a proper
industrial base. We have to develop
our agriculture also but our agri-
culture unfortunately is far behind
our expectations. We have to grow
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more food because it is well said that
an army marches on its stomach. I

As far as industries are concerned,
the position regarding credit is
slightly better, compared to agricul-
tare. There are various agencies of
credit in industrial spheres. There
is the Industrial Finance Corpora-
tion; there is the Industrial Credit and
Investment Corporation; then there
ig the National Industrial Develop-
ment Corporation and finally there is
the Refinance Corporation for indus-
tries. In the agricultural sector how-
ever there was no provision for a
refinance corporation, Hence this
Bill is welcome and I support it. :

Before 1 go on to the various pro-
visions of the Bill, let me say some-
thing about the appalling condition
in our agricultural sector regarding
finance, We are short of food and
we have to import as yet a lot of
food and we have to spend a lot of
foreign exchange for that purpose.
Our population is also increasing
rapidly and our agricultural produc-

tion is not keeping pace with it
Rural indebtedness is the index of
Indian rural economy. The Indian

farmer and borrowing are insepar-
able. The Indian money-lender and
high rate of interest are also inse-
parable, Rural indebtedness is
mounting and it is estimated that it
is to the tune of Rs. 1,800 crores. I
have got my doubts whether this |
piece of legislation will even reduce
it to any satisfactory extent. Rural
indebtedness is attributed to un-
economic holdings and high rates of
gimple and compound interest charg-
ed by the money-lenders and also
the little price the agriculturist ulti-
mately gets for his production
Different agencies supply finance to

agriculturists, There are agricul-
tural money-lenders, professional
money-lenders, co-operatives, Gov-

ernment, landlords, banks, etc., but

the highest percentage among them

is that of professional money-lenders.

The Government and banks provide

credit to the extent of just 8 per cent. '
i
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of the total credit., Again, the laws
of interest made by the Government
are hardly respected and followed in
villages. Most exorbitant rates of
interest are charged by these money-
lenders. Government agencies are
unable to check it. Hence there was
necessity for a measure like this
which could provide long-term and
medium credit to the agriculturist on
reasonable terms.

Looking to the heavy indebtedness
in the agricultural sector, co-opera-
tive credit societies have been able
to touch only the fringe of the prob-
lem by way of providing short-term
credit. There was no provision for
long-term credit which is being pro-
vided by this legislation. But here
again, looking to the stupendous
problem before this country, it is
doubtful how far this measure will
meet all the demands. It is indeed
a big question to be answered. Land
mortgage banks also have not been
able to do much in this respect. It
ig interesting to mention the obser-
vation of the Agriculture Production
Team, which toured the country
recently, regarding agriculture fin~
ance, It shows a serious situation in
this respect. It says:

“Over 85% of the credit
the cultivators use is
money-lenders and other indivi-
duals. Most of their small market-
able surplus is sold to traders at
depressed prices at market time.
Many cultivators are not getting
full value of their produce and
paying exorbitant rate of interest
for inadequate credit and do not
have reliable source of production
supplied. Thus they are unable to
adopt many practices for increased,
production. Only by a cooperative
effort, with Government assistance
can the stronghold of money-lenders
and traders be broken."

which
provided by

This shows the urgency for adopting
a measure like the present Bill,
Hence I have welcomed this Bill.

With regard to its implementation,
there are serious doubts raised by so
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many hon. Members who have spoken

before and I join with them. Often 1t |

is said that those, who really need
credit, do not get it. If they get it,
they have to spend a lot before get-
ting it and only a fraction of it
reaches their hands which is insuffi-
cient for their needs. Secondly, with
so much indebtedness in the country
the Bill is unable to fulfil all the
requirements of the  agriculturists.
Hence, the scope of the Bill should
be enlarged.

Again, it 1s feared that by setting
up this Corporation tlere Wil be
duplication of work, Already there
are various agencies like co-opera-
tive and land mortgage banks, com-
munity development blocks, etc,
which are doing this work. Of course
these institutions give credit to the
agriculturists individually, but the
credit is quite meagre as compared to
their necessity. This Corporation, on
the other hand, will advance credit
for long-term and medium credit to
institutions like co-operative banks
and land mortgage banks, but there
is a danger of misusing these agen-
cies, It is often seen that those who
have got pull or influence manage
to get credit and the really needy per-
son is left out. Also, credit is distri-
buted to interested persons at such
time when certain political advant-
ages are reaped by such distribution.
This should be specifically avoided.
There is also a bureaucratic way and

red-tapism while distributing the
credit. Those, who cultivate land
but do not own land, do not get

money. Hence, production is affect-
ed. Care should be taken to see that
credit is given to a deserving person,
whether he owns land himself or
not.

In spite of various agencies being
at wovk in the country, our agricul-
ture ¢ uld not make much headway.
By set.ing up this Corporation, how
far it will boost up our agricultural
production is a great question. Let us
hope it will help in answering that

[ RATYA SABHA ]
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question and in solving the problem.

! 1f by the setting up of this Corporation’

{

the private money-lender i villages
is totally eliminated or controlled
and agricultural production is increas-
ed, the object of adopting this Bill
will be greatly fulfilled.

Now, coming to the provisions of
the Bill, I find that the object of the
Bill is to provide for the establish-
ment of a Corporation for granting
medium and long-term credit by way
of refinance or otherwise for the
development of agriculture and for
other matters connected therewith
or Incidental thereto. <The obHject Is
very laudable, There is no doubt
about it. Efforts will be made to
achieve this object, but as I have
pointed out earlier there are many
pitfalls in the way which must be
avoided and serious efforts to achieve
these laudable objects must be made.

Now, I come to Chapter II of the
Bill. It deals with the establish-
ment and incorporation of the Agri-
cultural Refinance Corporation. The
capital will be about Rs. 25 crores
and Rs. 5 crores will be initially is-
sued. This amount, as I have said,
is too small, As I have already quot~
ed, rural indebtedness in this country
is of a serious magnitude. Although
the limit is Rs. 25 crores and further
borrowing can be made and Govern-
ment will also advance loans, the
hon. Minister in nis  introductory
remarks tried to meet this objection
by saying that by setting up this
Corporation the Government will be
able to take the credit up to Rs. 500
crores, But even HKs. 500 crores in
the context of things and in view of
the vastness of the country and the
growing indebtedness, to my mind,
is a very small sum. Looking to the
magnitude of the problem, the capi-
tal ought to be still higher. There iz
no provision for individual share-
holders in this Bill. Only co-opera-
tive banks are associated as share-
holders. But many of the co-op~ri-
tive banks are not in a gnod condi-
tion and their membership may
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weaken this Corporation, Care, there-
fore, has to be taken to see that any
unwanted elemet does not enter the
Corporation and make it a battle-
ground for party or individual ends.

Now, coming to Chapter III, I find
that 1t deals with the management
of the Corporation, A lot of criti-
cism has been made with regard to
bureaucracy 1n this organisation
which is being manned mostly by
Government servants or their nomi-
nees. Now, criticism has also been
made that these persons, who are
going to manage this Corporation
have little experience of agriculture
proper, Therefore, there is nobody
who can guard the interests of the
agriculturists as such. I also join in
that criticism. Again, this manage-
ment is going to be a very top heavy
one, because there will be so many
offices locaied at various places,
there will be all the staff, highly paid
officers will be employed, and there-
fore administrative expenses are
likely to be very great. Much of the
money of this Corporation will be
spent only on administrative matters.
Then there will be all those dis-
advantages which are now there with
the present administration. For exa-
mple, nepotism, red-tapism, cor-
rupt.on and all those things will also
be there, and this Corporation will
not be free from these defects.
Therefore, care should be taken to
see that no such things happen in this

!

administration at least. :

Now coming to clause 18, it says:

“A director of the Board or a
member of a committee who has
any direct or indirect pecuniary
interest in any matter coming up
for consideration at a meeting of
the Board or a commitee thereof,
shall, as soon as possible after
relevant circumstances have come
to his knowledge, disclose the nature
of his interest at such meeting and
the disclosure shall be recorded in
the minutes of the Board or the
Committee, as the case may be,
and the director or member shall

[ 13 MARCH 1963 ]
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not take any part in any delibera-
tion or decision of the Board or
the committee with respect to that
matter.”

This clause says that any director of
the Board or member of a committee,
who has an interest in any affair of
the Corporation or in any particular
topic, will not take part in it and he
will immediately disclose the nature
of his interest, Clause 39(1) says:

“No act or proceeding of the
Board or of any committee of the
Corporation shall be questioned on
the ground merely of the existence
of any vacancy i1, or defect in the
constitution of. the Board or com-
mittee or on the ground of any
director or me:uber of any com-
mittee having .cted or taken part
in any proceeding in contravention
of section 18.”

I do not understand this. Then what
is the use of keeping clause 18 when
all the proceedings of that meeting
are not going to be vitiated because
he takes part in that meeting? Sup-
pose he takes part and certain reso-
lutions are adopted, they are not go-
ing to be invalidated because of
clause 39. So there is no use in keep-
ing clause 18. Either there should
be clause 18 or clause 39 should be
modified to the extent, Otherwise it
has no meaning. When you are not
going to invalidate a resolution of
Committee in which a particular
member takes part, which is forbid-
den under clause 18, then clause 39
needs amendment to that extent.

Then I come to certain clauses
which give immunity to persons work-
ing under this Act, Nowadays we
always find in our legislations that
all the officers, who act in a hona
fide manner, gre exempt from any
action. This is almost a routine mat-
ter in our legislations, But the real
difficulty arises that as soon as this
legislation has come into being our
officers and others would not take as
much interest, and because they have
got this immunity therefore they
would not work properly. Even if
certain losses are incurred or certain
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wrong actions are taken, the Govern- -
ment is not able to take action against
them. So, I would request that this
protection which is given to the offi-
cers should not be there, and if any
loss is incurred or if anything wrong
happens to the Corporation, those
persons who are at the helm of
affairs should be individually charg-
ed, and they should not be allowed to
shirk their responsibility in this way.
We are now going to adopt this
measure with this clause, Nowadays
we find a lot of nepotism and irres-
ponsibility on the part of the officers,
and therefore this protection, I sub-
mit, should not be there.

Lastly, as I said, it is a very good
thing that this Corporation is being
set up, but care has to be taken to
sce that the loans are advanced on

low terms of interest. It is often
found that the credit advanced by
these Corporations or Societies is

rather on a very high rate of interest.
As I have gaid already, so much mani-
pulation has to be done and so much
time is wasted in getting this credit;
whereas the private money-lender is
popular in the villages because, al-
though he charges a very high rate of
interest, the agriculturist gets the
credit quickly. In corporations or in
co-operative banks it is often found
that for months and months together
he does not get any credit. Much has
been said regarding delay which
causes hardship in getting the credit.
That should be avoided. !

Then, there is one point which [
want to emphasize. In clause 2,
agriculture has been defined as ani-
mal husbandry, dairy farming, pisci-
culture and poultry farming I do
not know why tea plantations or jute
or coffee plantations or gardening
have been left out from the definition
of the word “agriculture”. I submit
that if agriculture means coffee plant-
ing, I have nothing to say; but if it ds
not, at least coffee planting should be
included in the object and the coffee
planters aleo should be given the

[ RAJYA SABHA ]
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advantage of the provisions of this

Bill

In the end, Madam, I say that the
whole emphasis should be on the
liguidation of rural indebtedness and.
on growing more food and meeting
the needs of the country. If this Cor-
poration is able to solve these prob-
lems or to mitigate rural indebted-
ness to a certain extent, really the
purpose of adopting this measure will
be greatly fulfilled.

Surrt N. VENKATESWARA RAO
(Andhra Pradesh): Madam Deputy
Chairman, as a representative of
Andhra Pradesh, a State whose eco-
nomy is largely based on agriculture,
I rise to support this Bill. Some other
States, more fortunate, may have
made rapid strides in the realm of
industry, but I believe that no Stater
could afford to neglect its agriculture.
As is well known, Madam, 80 per
cent, of our population is still depen-
dent either directly or indirectly om
agriculture for its livelihood, and 48
per cent, of our national income 18
still derived from agriculture. So
every effort should be made to deve-
lop our agriculture. As the ex-Vice-
Chairman of the Planning Commis-
sion, Mr, V. T. Krishnamachari, was
emphasizing the other day while parti-
cipating in the debate on the General
Budget, it is very necegsary that we
should devote all possible attention
to agriculture in the coming ten years
so that our agricultural production
could be doubled. I remember a
famous exhortation of Mr. Hugh Dalton
when he was the Chancellor of the
Exchequer in the Attlee Government.

He said that British agriculture was
the greatest saver of the dollar like-
wise Indian agriculture could, in the
present context, be the greatest saver
of our rupee as well ag the biggest
earner of foreign exchange, provided
we go the right way about it.

Of course, for some time now,
some credit facilities to the agricul-
turists are there. They are, however,
inadequate. My hon. friend, Shri
Avinsshilingam Chettiar, was saying
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yesterday that at present 10 per cent.
of rural credit was being provided )
by the co-operative societies. But I
have my own doubts whether this
figure is not an  over-estimate.
According to “Some Aspects of Econo-
mic Development” by Shri S. K.
Bose, the proportion of borrowings
by the rural people from Govern-
ment agencies ig even now just 3.3
per cent.; it is 3'1 per cent. from co-
operative societies, while the figure
for these borrowings from profession-
al moneylenders is still 44.8 per |
cent. and from agricultural money-
lenders 24'9 per cent. These figures
show, Madam, that our agricultur-
ists are as yet obliged to depend
largely for credit facilities on the
traditional moneylenders. This posi-
tion should be improved, if not re-
versed, as speedily as possible, and

I am sure thig Agricultural Refl-
nance Corporation would be very
helpful in achieving this improve-

ment, According to the Third Five
Year Plan, the short-term and
medium-term loans that are expected
to be advanced should rise by the
end of that Plan from Rs. 200 crores
to Rs, 530 crores. Though we are now
in the third year of the Plan, I do not
think that we have yet made enough
progress in reaching this target.
Maybe this Refinance Corporation,
when formed, would enable us to
reach the target at a fairly rapid
rate. Because of the present emer-
gency, our apex co-operative soci-
eties as well as our land mortgage
banks are, I understand finding it a
little difficult to carry on even their
normal activities. I wish my  hon,
friend, Mr, Vengala Reddy, who hap-
pens to be the President of the
Andhra Pradesh Co-operative Cen-
tral Land Mortgage Bank Limited,
had been present here to participate
in the discussion because, with his
experience, he could have thrown
greater light on the difficulties which
our land mortgage banks as well as
the apex co-operative societies

are
now facing even in carrying on
their normal activities. In a com-

munication to me my friend, Mr.
Vengala Reddy, has this to say;

{ 18 MARCH 1863 ]
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“Just at present, on account, of
the emergency, the finance available
even for the ordinary work of
land mortgage bankg has become
very slender, and unless the Cor-
poration comes to being imme~
diately, the useful work that these
banks have been doing will receive
a severe setback.”

So, I feel, Madam, that this Bill,
which hag come up before us today
is a timely step, and that the pro-
posed Refinance Corporation woulqd go
a long way in meeting the difficulties
which some of the rural credit orga-
nisations already in the field are now
facing.

Then, Madam, some of my friends
from the opposition benches z3 well
as my hon. friend, Mr. Avinashi-
lingam Chettiar, were criticising the
provisions made in this Bill for the
management of the Corporation. The
one point which all of them have
made ig thay a majority of the mem-
bers of the Board of Directors would
be Government officials. I, for one,
fail to see any reason why an objec-
tion should be raised on this score
Obviously, my friends are forgetting
the fact that this is not an agricul-
tural finance corporation but an
Agricultural Refinance Corporation,
The primary purpose of this Corpo-
ration is not to advance loans to the
agriculturists directly, or to deal
with them directly. The main func-
tion of thig Corporation is to sanction
loans to land mortgage banks and to
the apex co-operative societies. So,
most of the time they do not have
anything to do with the agricul-
turists directly. The interests of the
agriculturists would be safeguarded
by the directors of the land mortgage
banks and the directors of the apex
co-operative societies, who get loans
from this Corporation. I therefore,
think that there is not much point in
saying that agricultural interests
should be directly represented on this
Corporation, because this institution,
by its very nature does not deal
directly with the agriculturists but
with those organisations that are al-
ready engageq in advancing loans to
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agriculturists; its function is to finance
the banking and co-operative organi-
sationg that are dealing with this pro-
blem.

Tge DEPUTY CHAIRMAN: Wil
you take more time?

Surt N. VENKATESWARA RAO:
Just a moment, Madam, I will finish
in a minute.

Then, Madam, as was pointed out
by the speaker that preceded me, I
think it may be worthwhile to be
more specific in the definition of
“agriculture” because I also feel that
sufficient credit facilities should be
provided for tea and coffee planta-
tions. Of course, I know that most
of the tea and coffee plantations in
the country today.

Tue DEPUTY CHAIRMAN: Mr.
Rao, you can continue some other
time. The House stands adjourned
til] 2-30 p.m.

The House then adjourned
for lunch at one of the clock.

—_—

The House reassembled after lunch
at half past two of the clock, THE
Depury CHAIRMAN in the Chair.

MOTION RE. SITUATION ARISING

OUT OF GOLD CONTROL

Tue DEPUTY CHAIRMAN: Mr.
Chordia, you will have to take 20
minutes and the other two speakers
after you will take 15 minutes each,
and the rest of the Members will
take 10 minutes each, so that I can
accommodate all those who want to

speak.

Surt BHUPESH GUPTA: (West
Bengal); No, Madam. I had a dis-
cussion. We, three of us, gave notice
of the motion. Now you decide the
time in this manner. We gave the
motion. In the other House it has
been discussed and they have taken

[ RAJYA SABHA ]
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a whole day. And you are cutting
out our time. We cannot speak in 15
minutes over this matter.

Tre DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you were present in
the House when the Chairman an=
nounced that the time allotted would
be two and a half hours.

Sarr BHUPYSH GUPTA: I know
but you can extend it. If it is 15
minutes, I do not participate in the
discussion.

Surt V. M. CHORDIA
Pradesh): Madam, I move;

‘WMadhya

“That the situation arising out of
the recent Gold Control be taken
into consideration.”
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